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To 

g120Dss380 

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 
0.A. No, 93/2025 

1., Rakeh alias Dhndu 
Slo Lohre, Nagla laldas Achnera Vilage, Agra 

2. Kaka 

Jagan Prnd Tehrtya V» State of U.P & 0rs 

Slo Lohre, Nagla laldas Achnera Village, Aga 
3 Ll Singh 

Slo Tikam Singh, Station Road Achnera Village, Agra 
4.Gaugadhar Singh Kashwaha 

S. Babadur Sieh 
SJo Shivcharan, Douretha Kagarol, Agra -

4. 

Slo Tularam Mangrol Jaat Achnera Village, Agra 
6. Bhuplader alas Bbupe 

Slo Bane Singh, Guda Kiravali Village, Agra 

PY SPEED POST A.DIEMAIL 

NOTTCK 

(RESPONDENT NO.6) 

(RESPONDENT NO.7) 

(RESPONDENT NO.8) 

(RESPONDENT NO.9) 

10. Lit o 16.10.2025 for furthe conldentlon," 

(RESPONDENT NO.10) 

Whereas the above titled Application was listod before the Hon'bie Tribunal on 
28.08.2025 (copy of onder & pplcation are enclosed), when the Tribunal inter-alia passcd the 
following order (reproducod relevant extracts only): 

(RESPONDENT NO.11) 

"5. As per FIR NEnber 0339 dated 0212.2024 was registered against si persons 
namely Rakesk ciles Dhada, Kaka, Lal Slag, Geagadher Singh Kaskwaka, Bahadur 
Singh, Bhuplnder alles Bhupe alleging egal extig of trees for commksslon of 
ofences panishable Nnder Sections 4 and 10 of the UP. rotecdion of Trees Act, 1976. 
In vlew of the facs circMstances, we consia k ecessary o lmplead the above 
ald persORS Gnd to ghe opportuniy of fWbeg nepoNDe ARd personal kearlng to them 
befone parstng ay order adverse to them Aocordtegh, all the sit accsed perzons 
RGed in the above said FR are ordered to be tnoeded s repondents no, 6 to l1. 

The Regtstry is direcded to ammend the mnamo of pia occodingy and to ssue notlces to 
"the newty added nepondents na. 6 to l1. 

6 Notlce on repondents o 6 to 11 e odered to be erved throwgh the Dlstrlct 
Megistrale, Agra and for this purpose, motices ksed to regpondents no. 6 to ll be sent 
to the District Magistrate, Agrs for getng the service of the same effected on 
regpondents na 6 toll ndsendlng kis report to this Tbunel. 
7On snch servic, nsponse gy b flled by repondens NO 6 to 1l at least one day 

before the nest dae ofhearing fored. 
& Respondent na. 2- Distrlct Megstrate, An s directed to fle edidonal report giving 

requbste detailk regarding nature, location ard bonndaries of the land in question and 
also any ppllcatlon flel and order passed o the ne eganting change of land use. 
9 Addtional response may be fled by Ditrld Megistrate, Agra t least one day before 
the ned date of hearieg. 

2 Now, take further notice that the above mtter will be listed for further consideration 

before the Hon'ble Tribunal on 16.10.2025S, st Faridkot House, Copernlcus Marg, New Delhi 

110001 through physical hearing (with hybrid option), when you may appear before the Hon'ble 
Tribunal ither in person or by a pleader duly instructed, and file reply/response, as per 
directions of the Hon'ble Tribunal vide Order dated 28.08.2025 
3. Tike further notice that in defalt of your appearanco on the date above mentioned, the 

said Application will be heard and determined in your absenco. 
Given under my hand and the seal of this Hon'ble Tribunal, on this 23 September 2025. 
Note: (For orders, Case Lists & other igformatior, please vist our website 

Ww.ntrlbndhrovte) 

Consulli e, NGT 
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To 
1, Rakah aias Dbadu 

BEFORE TIE NATIONAL GREEN TRBUNAL, NEW DELI 

SJo Lore, Napla lalda Achnera Village, Agra 
2. Kakn 

4. Gangadkar Slngh Kashwaha 

Jagan Pramd Tebrtra Ve State of U.P & Or. 

S Babadur Slagh 

2. 

0.A. No,93/2025 

Slo Lohre, Nagla laldas Achnea Villsge; Agra Lal Slagh 

3. 

Slo Tikam Slngh, Sttion Road Achnera Village, Agra 

6. Bhuplader alas Bàupe 

Slo Shiveharsn, Douretha Kagarol, Agra 

4. 

Slo Tulanm Mangrol Joat Achncra Village, Agra 
Slo Bane Singh, Guda Kinvali Village, Agra 

DY APEEDrOSTADEMAIL 

NOTICK 

(RESPONDENT N0.6) 

(RESPONDENT NO.) 
(RESPONDENT NO.8) 

Wheress the above titled Appllcation was listed beforo tho Hon'ble Tribunal on 28.082025 (copy of order & aopllcation art enclosed), when the Tribunl nter-alia passcd the following onder (repoducod relcYant cxtracts only): 

(RESPONDENT NO,9) 

10 Lid on 1610.2025for further conalderatkon, 

(RESPONDENT NO,10) 

(RESTONDENT NO,11) 

"S A per FIR N Amber 0339 deded 0212,2024 was regitered egeint st persOns namely Rakesh alla Dhsdn, Kaka, Lal Singk, Gangadhar Singh Kxskwaka, Bahadur Slugh, Bkxplnder allos Bhupe alleging Wepal cuteg of trees for commsslon of ofences punishable ndar Sectlons 4 and 10 of the UP. Protedlon of Tres Ad, 1976 In iew of the fads nd clcumstances, we cosidr t necessary to implead the above mld paRORS aNd to ghe opportanlty of fMirg respone ANd personal hearing to them before parslng ay order a�vse to them Acondingly, all the stt aCKsed persons ROMed ln the abowe sald FR aN odered to be inpoleaded as respondeats no, 6 to il. The Regttry s dieded to amcnd the memo of pertis occordingy and to LsMe notlces to the neeby added repondat NO. 6 to Il. 
6. Notlce on reSpondents NO 6 o ll are ordered to be seed through the Dlstlc Magitrule, Agra Gnd for thls purpose, notlces IsSMd to rspondents Na, 6 to ll be sent to the District Magktrate, Agrs for setlng the service of the same cifeded on espondnts na, 6to 11 andsNMdrg ht rport to thls Tribuxa, 
7. On such ervlor, raponser may be fled by retpondents na, 6 to 11 at least one day before the net date ofhearlng fed. 

Now, take further notice that the above matier will be listed for further consideratlon 
before the Hon'ble Tribunal on 16.102025, at Parldkot House, Copernkus Mary, New Delh 
110001 through phystcal hearing (with hybrid opilon), whien you may oppear before tho Hon'ble 
THbunal elther in person ar. by a plesdar- duly instructod, and file replylresponse, as per 
dlrections of the Hon'ble Tribunil vldo Order dated 28.082025 

& RespoNdent na 2- Dltrlet Magistrete, Agra is directed to fle addiHonal report giving requlste detalls regarding natore, locatlon and boxndarics of the land In qnestlon and also any apollcatlon lel and order pessed on the same nogardlng change of land mse. 9.Addtlonal respone may befled by Ditrd Megistrate, Agra at least one day before the net date of hearlag, 

sald Appllcation will be heard arnd ddteminod in your absenco. 
Take further notico that in �efault of your appearunco on tho date abovo mcntionNcl, the 

Given undee my hand and the scal ofthie ilon'ble Tribaunal, on thla 23 September 2025. 
Note: (For Orders, Cause Lists & oher tnformatorn, please vlslt our weite 

WW.EOantelbuaal.gOla) 

CoaiuyUla, NGT 
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To 
1. 

3 

BEFORE TIIE NATIONAL GREEN TRIBUNAL, NEW DELIHI 
0.A. No. 93/2025 

Rakeah aHs Dhads 
SJo Lohr, Nagla laldas Achnern Village, Agra 

2. Kaka 

Jagan Prad Tehrtya Vs Stato of U.P & Ors. 

SJo Lohro, Nagla laldas Achnera Village; Agra 
3, Lal Slagh 

Slo Tikam Slngh, Station Road Achnera Village, Agra 

4,. 

4. Gangadhar Slngh Kashwaha 
So Shlvcharan, Douretha Kagarol, Agra 

S& Bahdur Sing 
Slo Tularnm Mangrol Jaat Achncra Village, Agra 

6. Bhuplader altss Bhupe 
Slo Bano Singh, Guda Kiravali Village, Agra 

DY SPEED POST A.DPMAIL 

NOTICE 

(RESPONDENT N0.6) 

(RESPONDENT NO.) 

(RESPONDENT NO.8) 

(RESPONDENT NO.) 

Whereas the above titled Applicstion was listed beforo the Hon'ble Tibunal on 

28.032025 (copy of order & aopllcation are enclosed), when the Tribunal inte-alia passcd the 
following order (reproducod relevant extrscts only): 

(RESPONDENT NO.10) 

10 Lt on 16182025 for further conldertkon, 

(RESPONDENT NO.11) 

"S As per FIR NMber 039 dated 0212.202 was ngitered Ssint si persons 

namely Rakesh allss Dhad, Kaka, Lal Slngk, Ganpodhar Singh KxsAwaka, Bahadur 

Slagh, Bhuplnder allos Bhupe allogiRg lega cxtting of trees for comtslon of 

oences punishabe nder Sectlons 4 and 10 of the UP. Protectlon of Thes Ad, 1976 

In Wew of the facts and cleumatances, we consldr t necesAry o lnplead the above 

md paIORS And to ghe opportanhy of fulng reponx nd parsonsl hearing to them 

before pasing ay onder adverse to them Accordlngiy, sll the sl scused personS 

RANd la the abowe sald FIR aN ondered to be plesded es nespondents a, 6 to 11. 

The Regbtry s drected to amend the memo of pertis occondingi and to bswe notlces to 

the neely adde npondoats na, 6to 11. 

& Notice on nesponderts Na 6 ho il an ondered to be ened through the Dlstrlt 

Magitrafe, Agra andfor thls pupose, Rofices IssKd o repondents na 6 to lI be sent 

to ihe District Magkrde, Agns for setlng the serce of tke same etfected on 

respondents na 6o 1i andsnng his neport to tAs THbual 

7. On snch servic, nesponser may be fled by epon dens na 6 to 11 at least one day 

before the ned late of hearlig fLred. 
& Repon dent na 2 Dlstrlet Hagitnate, Agna s dinected to fle addtonal report glylng 

regulste detalls regardlng natre, locstlon and bowndaries of the land In 
SC. 

so any applcatlon flod and onder passed on the seneatgcheele 

.Adational response may be fled by Dltrlet Megktnate, Agra at least one dy before 
the nex dale ofhearlng 

2. Now,.tako further notico that the above mater will be Iisted for further conslderatlon 

before the Hon'ble Tribunal on 16.10.2025, at Faridkot IHose, Copernkus Marg, New Delh 

110001 hrough physical heering (with hybrid opllon), when you may appcar before tho Hon'ble 

Tibunal clther in person ar. by a plosdar duly- Instructed, and file reply/response, as per 
dlrections of the Hon'ble Tribunal vide Order dated 28.082023 

Te further notice that In dofault of your appcaranco on tho date abovo mcntioncd, tho 

sald Appllcation wlll be heard nd detemined in your absenco. 
under my hand and the cal ofthie iion'ble TrHbaunal, on thle 23 September 2025. 

Note: (For Onders, Cause Lits & oher trformaton, please vlslt o weaslte 

HNYntrlbunal.govla) 

CoainlUAAA. NGT 
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To 

2 

1. Rakeh alias Dhndu 

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 
0.A. No, 93/2025 

Slo Lchre, Nagla laldaS Achnera Village, Agra 
2. Kaka 

3. 

Jagan Praad Tehrtya V» State of U.P & Ors. 

Slo Lohre, Nagla laldas Achnera Village, Agra 3, Lal Siagh 
Slo Tikam Singh, Station Road Achnera Village, Agra 

4. 

4. Gaagadhar Slngh Kashwaba 
Slo Shivcharsn, Doureha Kagarol, Agra 

S. Bahadur Singh 
Slo Tularam Mangrol Jaat Achncra Village, Agra 

6. Bhuplnder aliss Bhupe 
Slo Bane Singh, Guda Kiravali Village, Agra 

BY SPEED POST ADEMAIL 

NOTICR 

(RESPONDENT NO.6) 

(RESPONDENT NO.7) 

(RESPONDENT NO.8) 

Whereas the abovo tiled Application was lised before the Hon'ble Tribunal on 
28.08.2025 (copy of onder & pplication are enclosed), when the Tribunal inter-alia passcd the 
following order (reproduced relevant extracts ony): 

(RESPONDENT NO.9) 

10 Lit on 1610.2025for further cOMalderstlo 

(RESPONDENT NO.10) 

(RESPONDENT NO.11) 

"5. As per FIR NEmber 0339 deled 02122024 wes negistered against sks persons 
namejy kakesh cllas Dhadu, Kaka, Lal Slagk, Gangadhar Slngh KKshwaka, Bahadur 
Sugh, Bhuplnder alles Bhupe alleging Mepal catting of trees for comnisslon of 
ofences punishable nder Sections 4 and 10 of he UP. Protection of Trees Ac, 1976 
In wiew of lhe fact nd chcunstances, we considerk necessary lo lmplead the aboe 

Mld persoRS nd to ghe opportnty of fulng reponse aAnd personal hearlng to them 
before paslng any onder advne to them Accondngty, all the ste acCKsed persons 
naMd n the above sald FIR aN ordered to be lpleaded s respondents na 6 to I1. 
The Regbtry is drected to amend the memo of partis occordingty and 1o issue notlces to 

·the newy sdded respondents na 6 to l1. 
6 Notice on respondents NA 6 o are ordered to be ROd through the Dlstrlc 

Magtstrate, Agrs and for this purpose, noices issmed to respondenis na. 6 to ll be sent 
lo the Distrlct Mgktrate, Agns for getlng the service of the same efected on 
respondents na. 6to ll nd sendlng his report to this TrHbunal. 

7. On such servics, aponser may be fled by respondenÉs na 6 to ll at least one day 
before the next date ofhearlig ftred 

Now, take further notice that the above matter will be listed for further consideratjon 
before the Hon'ble Tribunal on 16.10.2025, at hrdkot Aouse, Copernlcus Marg, New Delhi 
110001 through physical hearing (with hybrid option), when you may appear before the Hon'ble 
Tribunal cither in perSon or by a plesdar duly instructed, nd file eply/response, as per 
dinections of the Hon'ble Tribunal vide Order dated 28,08,2025 

& Respondent na 2- District Magsthele, Agra s directed to flle additional report giving 
neguiste detalls regending nature, locatlon ad bowndarles of the land ln question and 
also any applcation flel and onder pessed on the same reganting change of land use. 
8.Adátional response nay be fled by Dlstricd Magistnate, Agra at least one day before 

dhe ned dale ofheartng 

Tke further notice that in defauit of your appearanco on the date above mentioncd, the 
said Application will be heard and detenined in your absence. 

Given undee my hand and the seal of thls Hon'ble Tribunal, on this 23 September 2025. 
Note: (For orders, Cause Lists & other inormation, please visu our website 

www.gntntrtbunal.gOVÍn) 

Coasulia), NGT 
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To 

BERORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 
0A, No, 93/2025 

1, Rakesh alias Dhadu 

4. 

Jagan Prasad Tebrtya Vs State of U.P& Ors. 

Slo Lchre, Nagla laldas Achnera Village, Agra 2. Kaka 
Slo Lohre, Nagia laldas Achnera Village, Agra 

3,_Latsingh 
Slo Tikam Singh, Station Rosd Achnera Village, Agra 

4. Gaagadhar Singh Kashwaha 
S/o Shivcharan, Douretha Kagarol, Agra 

S. Babsdur Singh 
Slo Tularm Mangrol Jaat Achnera Village, Agra 

6. Bhupinder aliss Bbupe 
SJo Bane Singh, Guda Kiravali Village, Agra 

BY SPEED POST AD/EMAIL 

NOTICE 

(RESPONDENT N0.6) 

(RESPONDENT NO.7) 

(RESPONDENT NO.8) 

(RESPONDENT NO.) 

(RESPONDENT NO.10) 

Whereas the above titled Application was listed before the Hon'ble Tribunal on 
28.08.2025 (copy of order & application ae enclosed), when the Tribunal inter-alia passcd the 
following order (reproducod relevant extracts only): 

10. Lia on 16.10.2025 for further conslderation. 

(RESPONDENT NO.11) 

"S. As per FIR NKMber 0339 dated 0212.2024 was registered againt sbe persons 
namely Rakesh allas Dhadu, Kaka, Lal Singk, Gangadhar Sing% Kxshwaka, Bahadu 
Slgh, Bhuplnder allas Bkupe alleging leral cxthng of trees for commislon of 
ofences punishable nder Sections 4 and 10 of he UP Protedlon of Tres Ac, 1976. 
In Wewof lhe facds snd clrcumstances, we considea t necesary o mplead the aboe 
sald perEORS ANd to ghve opportunis of fMlng neponse nd persoral hearlng to iher 
before pasing any order advree to them Accordixgly, all the st accused persons 
Ramed tn the above sald FiR are ordered to be lneplesded as respomdedts na 6 lo I1. 
The Regstry is dreded to amend the memo of parttes accordingty and to issue notlces to 

"the newty added rsponddents na. 6 to l1. 
6 Nottce on respondents MO 6 to ll ae ordered to be sered throwgh the Dlstrlct 

Magistrate, Agra and for this purpose, notices ksed to respondents no. 6 to 1l be sent 
to dke Ditrlet Magktrate, Agns for geting the servkce qf the same etected on 
respoNdents na. 6to ll nd sending hB repor to this Tibunal. 

2On such servics, reponses may be fled by respondents na 6 to 11 at least one day 
before the next date ofhearligfkred. 

& Respondent na 2- Distrnet Magistrate, Agra is directed to fle addtional report giving neguiste detalls regarding nature, locatton and bowndaries of the land in qMestlon and 
also any appllcatkon fled and onder pSed an the same rneganting change of land use. 
9.Adatonal response may be filed by District Magistrate, Agra at least one day before 

the next date of hearing. 

2. Now, take furthe notice that the abOve mattcr will be listed for further consideration 
before the Hon'ble Tribunal on 16.10.2025, at ridkot House, Copernicus Marg, New Delhi 
110001 through physical bearing (with hybrid option), when you may appear before the Hon'ble 
Tribunal cither in person or by a pleader duly instructed, and file reply/response, as per 
directions of the Hon'ble Tribunal vide Order dated 28.08.2025 

3. Take further notice that in default of your appearanco on the date above mentioncd, the 

said Application wil be heard and deternined in your absence. 
Given under my hand and the seal of this Hon'ble Tribunal, on this 23 September 2025. 
Note: (For Orders, Case Lists & other infornation, please vist our website 

1o36 
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To 

BEFORE TIE NATIONAL GREEN TRIBUNAL, NEW DELIII 0.A. No, 93/2025 

T. Rakeah ahas Dhadu 

Jagan Prand Tehrtyn V State of U.P & Or 

Slo Lohre, Nagla laldas Achnera Village, Agra 2Kaka 

4. 

Slo Lohre, Nagia laldas Achnera Village; Aga 3, Lal Singh 
Slo Tikam Slngh, Stion Road Achnera Villago, Agrn 4. Gangadhar Slngh Kashwaha Slo Shivcharan, Douretha KAgarol, Agra 3. Babadur Siagh 

Slo Tularnm Mangrol Jbat Achncra Village, Agra 6. Bhuplader alias Bhups 
Slo Bane Singh, Guda Kiravali Village, Agra 

DY SPEED POST ADEMAIL 

NOTCE 

(RESPONDENT NO.) 

(RESPONDENT NO.T) 

(RESPONDENT NO.8) 

(RESPONDENT N0.9) 

Whereas the above titled Appllcstion was listed before the Hon'ble Tribunal on 
28.082025 (copy of order & appllcation are cnclosed), when the Tribunal inter-alia passed the 
following order (roproduced relevant extracts only): 

10 Lid on 1618.2025 for further conslderatlon," 

(RESPONDENT NO,10) 

Glven under my hand and tho 
Note: (For Orders, Cause 

WOL.SrIantelburalsola) 

(RESFONDENT NO11) 

"5 A pr FIR n AOMber 039 daded 02122024 was negtered against ste persons 
nameb Rakesh alias Dhadu, Kaka, Lal Singk, Ganpadhar Singh Kxshwaka, Bahadur 
Sugh, Bhuplnder allos Bhupe alleging llegal cxting of trees for comnlsslon of 
ofences puniskable NRdar Sectlons 4 and 10 of the UP. Protedlon of Thees Ad, 1976. 
In view of the facis ad cireunsances, we conslder t necessary ko Lnplead the above 
ald persORS and to ghe opportanly of ung epoAE ANd perSOnal hearlng to them 
before psig any onder adese to thens Accondrge, all the si ccured persons 
RANd la the aboe sald FR aN ordered to be leplea ded es respondests no, 6 to l. 
The Ragttry is dlrected to amend the memo of parties occordingij and to lsse notlces to 
the noey added repondats na. 6 to I1. 
6 Noice on respondents na 6 lo 1l are odered to be æned throngh the Dstrlct 

Magstrale, Agra andfor thls purpose, notlces lssed to rerpondents na, 6 to 1l be sent 
to the Dstrict Mgbtrate, Agrs for getlng the serkee of the same eifected on 
nepondents na, 6to 1l end senalng hs npont to thk THbuxal 

7.On sRCh TvlC, rsponseT may be fled by repondens na 6 to l1 at least one day 
before the nedt date ofhealng fLred. 
& Respondent na. 2- Dltrlct Magtstrate, Agra b directed to fMe addlional report givlng 

requlste detalls regarding nature, locatlon and boxndarics of the land in qwestlon ond 
also any gpollcation flel and order pssed an the sC NOgartiag change of land Se. 

9. AdAlonal response may be fled by Dltrlc Megktrate, Agna at least one day before 
the ned date of kearlng. 

2. Now, tako furthe notice that the above matterwill be listed for further consideration 

before the Hon'ble Tribunal on 16.102025, at Faridkot Houe, Copernkus Marg, New Delh 

110001 through physical hearing (with hybrid optlon), when you may appear before the Hon'ble 
THbunal elther In person or by a plesder duly Instructed, and filo reply/response, as per 
dlrections of the Hon'ble Tribunal vido Order dated 28,0B2023 

3. Te furthe notico that n default of your appcarnce on tho date abovo mentioncd, the 

sald Appllcatlon wlll be heard and dtemlned in your absenco. 
eal ofthle Hon'ble THbunal, on thls 23 September 2025. 
Llsts & other lnfomathon, pleas vist our webslte 

ConiulygUAo, NGT 
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567/ ..-288/ 2025 

3TTRTI 

a."0. Nofice on respondents no, 6 to l l are ordered to be served through the District Magistrate, Agra and for this purpose. otices issued to respondents no. 6 to I1 be sent to the District Magistrate, Agra for getting the service of the same effected on respondents no. 6 to 
1l and sending his report to this Tribunal. 

10. List on 16.10.2025 for further consideration. 

7. On such service, responses mav be filed by respondents no. 6 to 1l at least one day before the next date of hearing fixed. 8. Respondent no. 2. District Magistrate, Agra is directed to file additional report giving requisite details regarding nature. location and boundaries of the land in question and also any application fled and order passed on the same regarding change of land use. 9. Additional response may be filed by District Magistrate, Agra at least one day before the next date of hearing. 

1. Rakesh alias Dhadu 

I1. A copy of this order may be sent to the District Magistrate, Agra by email for requisite compliance." 

Slo Lohre, Nagla laldas Achnera Village, Agra 2. KakA 

2025 fi6 23.09.2025 GRI A R T Aifbd uftra HO-6 11 0 stforU 

Slo Lohre, Nagla laldas Achnera Village, Agra 3. Lal Singh 

NT/ NN 

4. Gangadhar Singh Kushwaha 

./09/ 2025 

Slo Shivcharan, Douretha Kagarol, Agra 

28.08.2025 

5. Bahadur Singh 
S/o Tularam Mangrol Jaat Achnera Village, Agra 

S/o Tikam Singh, Station Road Achnera Village, Agra (Respondent No.8) 

6. Bhupinder alias Bhupe 
S/o Bane Singh, Guda Kiravali Village, Agra 

(Respondent No.6) 

(Respondent No.7) 

(Respondent No.9) 

(Respondent No.10) 

(Respondent No.11) 

6/4s 
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Annexure -3371



5. yftar io-06 uftart iO�11 TO 3ferGUT ERI AÍT tfe 

2025 f0# 26.09.2025 + h4 HIGT {4 
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Hel4 4aI5 HO 567/V-288/ 2025 f&Í# 26.09.2025 4ta4 folI 

Teh 
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